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O3-..20Q4, 

Wane appears for the Applica,t;nor 

the Applict is present biauself.!go request 

has also been made on behalf of tbe1pplic,t 

seeklnç adJouirnent.Since this is a year 

Old case of 2003(where pleadin;s have been 

opleted lone ae)with the aid and 

assistance of Shri R.C.Rath,Leae& Standfti 

Coir sO]. appe a ring for the Re span den ts/ 

RaiLwiys,we have perused the materials placed 

on record and heard hj!* at length. 

2. 	Applicet was appointed as a niqht 

satchmai. en 2.0.1$7,in the Recreation 

Cliai. of South EasterA Railways at laessuó, 

which is a quasi-adi*iniatrative Ocanisation 

of the Railways, M one time relaxaticn/ 

eo)ensaticm, the Railways dcided to girant 

zeu]ar eloytaant to persons like the 

Applicit engaqed in quasi admin iateetj'W. 

Oranisation of the Railways in 

cate!ery akd,,accord1rjlyp kieadquarters of 

the South Eastelb Railway oalle& for names  

of such persons (like the Applicat) 

various Division s,Though the n arse of the 

?pplicat was sent for cansiieration,his 

cur didature was rejected on the ground that 

at the time of entry 	into services of the 

Railway Recreation Cliii. at Barasuan,be was 

below aqeij AS aajnst the said deøision, 

the Applict(i.y way of filing the present 

Original Application imder section 19 of the 

Administrttive Trui.wals Act,1585)k*S souqht 
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for in terven tion  of this Trjwal seeking 

direction to the Responder!tS to cc!sider the 

case of the Applicant for being appointed 

in a Gr•D post in Railways. 

Rspordents,Y filing a cot*t.rhaYa 

tated that the name of the Applicant was 

not approved by the Railway bard on the 

ground that hi was derd.age(y one yeai:) 

at the time of his initial enqagernt as per 

£stt, Sl.!O.l24/20O0.SiYC. the Applicant 

was eaged initially below the presoried 

age linit,kiis name was not approved by the 

Railway bard ar,as a resti1t,te was not 

called to the reeninq test: fr which the 

Applicant is not to get any relief as claimed 

for 

Ve rejo1xdee has, however,, been filed 

y the Applicant, 

Learned Sts,ijng Counsel aearing 

for the Rajlways,has vehernetly opposed 

the prayer of the Applicant stating that 

since he was not upte the age1  at the time 

of his entry into the services of the 

Recreation Clui(as per the £sttS1,e. 

124/2000) his case was rightly turned 

down and, the refore,this Triiieal is not 

to interfere in the mattet. 

In order to resre the only plea 

of the Respondents (for rejecting the case 

of the Apt1icant)we looked to the Estt, 

Sl.1lo.124/20001re1eVt portion of whiCh 
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is extracted elowt-. 

The mattz has been considered by 
the loard..It has *w been decided that 
as a one time relaxation,the Railways 
may con eider aJ,sor,tion of only those 
staff of Quasj..sèsiIyjstratjye Offjce,/ 
orqar,js,tjens who were an roll c'nti 
iniously for a period of at least three 
years as on 1I.86.17 and are still 
on roll,sujeet to flfjlment of 
preeriiei eiucatic, *1 qualificatiofl 
required for recruitment to Gr,D posts 
Such staff ould have beat, enjj 

xx xx1' 

7. 	It is not the case of the R5p0detø 

that the Aplic,t was not educationally 

qualjfe,or is it their case that be was 

not in the roll as on the cut off dateThe 

only em1aro;upon which the Respondents are 

harpening is the ae factor.Th this 

connection it is to be soted here that the 

Recreation club of the Railways is a quasi-

administrative Orajsatjcn.At the time of 

the enagemont of the Applicait no recruit.. 

meflt Rule of GOytof India  was adhered to 

The Estt.Sl,].24/20o9 envisages that one 

has to complete three years as on 10447 

and was/is in roll on the date of issuce 

of the ett.Sl.!7o.124/200e that came into 

force on l..e7-20001 7herefore, ppl1car,t' $ 

elii1jljty will naturally,b. CG-'sj&ered 

prior to three years which appro,dniately 

comes to 19..6-194. It is a fact that the 

Appljcat was within the aqe as on 1006.. 

1994.Therefore,his case ought to have been 

taken iflto con side ration (for which his same 

w 	rightly recorsi*onded by the General 

Secretary of the South Eastevn Railway 
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Canres. Union. 

40 	7,, the above said premises, the 

P.esp.ents are hereby direeted to 

confer an the Apj,ljcant all the benefits 

(as has been ccnferred On other similarly 

sjtuat.ê persons as per the Circular/ 

Estt. Sl.!o.124/2O0O dated 19.7.2000) 

retrospectively from the tate the same 

has been accruei in favour of similarly 

plaCfE peros. 

9. 	In the result,thjs 0riira1 

)ipplicatior is allowed.!o costs 

zee-:~Ch
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airmd 	-Mérnber(udjcje1) 


